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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
'~ BANGALORE BENCH, BANGALORE

. : ‘ DATED THIS DAY THE 31ST OF MARCH, 1993
Presentt Hon'ble Justice Mr.P.K.Shyamsundar Vice~Chairman
Hon'ble Mr,V.Ramakrishnan Member (A )

APPLICATION NO,155/1993

G,Rajamonickam

agaed 43 years

son of late Shri S,G.Rajan

residing at quarters in Foremen Training Institute
Campus,

Tumkur Road,

Bangalore - 560 022. Applicant

(Shri M.S.Nagaraja - Advocate)
Vs,

1 The Director
Foreman Training Institute,
Tumkur Road,
Bangalore ~ 560 022,

2, The Director-General
Employment and Training
Ministry of Llabour,
Government of India
New Delki,

3. Union of India,
represented by its
Secretary to Government
Ministry of Urban Osvelopment
(Department of Estates) -
New Delhi, Respondents

(Shri M.V.Rac - Bdvocats)

This application has come up before this Tribunal
"jﬁ-ﬁbr orders. Hon'ble Mr.V.Ramakrishnan, Member(A) made the
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quarter of & type higher than
It is not in dispute that the
Government, Subsequently, on

ellotted to him was gf higher

by the applicant, The erder
penal rent was stayed by this

made by the applicant..

On hearing the lear

by the Oe‘partmant itself is n
hereby quash the impugned orc
to the Department to sllot &
appliéant as per his entitlen

allowed to stay in his préser

and also the learned Standing’ Counsel for the Government, it

n k;ﬁ&g%;dard licence fee. No cosSts.
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The applicant was allotted by the Department a Government

Jof what he was nefmally entitled to.
allotment order was issued by the
finding that the type of querter

than his entitlement, the Department

| .
had unilaterally sought to recover penal rent which is threse

times the licence fes applicaﬁle to the type of quérter occupied

6f the Government to recover the

Tribunal on the bhsis of a‘brayer

ned counsel for the applicant

-

is clear that the action of the department in trying to recover

penal rent for quarters legithately ailotted to the applicant

ot sustsinable. Rccordingly, we
er dated 20.11,92 with the liberty

y other Government quérter to the

3

?ent. Se long as the applicant is

t quarter, he should pay the
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